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MINISTRY OF FINANCE
{Department of Revenue)
NOTIFICATION
New Delhi, the 13th October, 2006

G.S.R.63%E).—In exercise of the powers conferred by section 76 read with
sections 8 and 9 of the Narcotic Drugs and Psychotropic Substances Act,
1985 (61 of 1985), the Central Government hereby makes the following
rules further to amend the Narcotic Drugs and Psychotropic Substances
Rules, 1985, namely:-

1. (1) These rules may be called the Narcotic Drugs and Psychdtropic
Substances (Amendment) Rules, 2006.

(2) They shall come into force on the date of their publication in the
Gazette of India.

2. In the Narcotic Drugs and Psychotropic Substances Rules, 1985,-

(a) in rule 66, in sub-rule (2), after the proviso, the following proviso shall
be inserted, namely:-

“Provided further that an individual may possess the quantity of
exceeding one hundred dosage units at a time for his personal long
term medical use if specifically prescribed by a Registered Medical
Practitioner.”

(b) in Chapter VII A, in the heading, for the words “for medical and
scientific purposes”, the words “ for medical, scientific and training
purposes” shall be substituted;

(c) after rule 67A, the following rules shall be inserted, namely:-

- “67 B(1). Notwithstanding anything contained in these rules,
the Government Opium and Alkaloid Works may procure,
manufacture or import and supply narcotic drugs and
psychotropic substances as may be required as samples by various
drug law enforcement agencies, testing laboratories and training
institutions of the Central and State Governments.
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(2)

(3]

(4)

(s)

6)

67 C.

(d)

The Government Opium and Alkaloid Works may also supply
samples to organisations other-than those covered by sub-rule (i)
with the prior approval of the Central Government.

Any enforcement agency, -laboratory, training institution or
organization requiring the samples shall apply to the Chlef
Controller of Factories in Form No 8.

The quantities of wvarious narcotic drugs and psychotropic
substances to be supplied as samples shall be determined by the
Central Government from time to time. The organization obtaining

the samples shall designate an officer, at the time of sending the

request for samples, in whose custody the samples s_hall be kept.

The organization requisitioning the samples shall maintain records

-and submit an annual report to the Chief Controller of Factories in

Form No 9.

When a sample is used for training, the organization shall
maintain a record of the quantity of drug taken out for training
and the quantltles actually used.

Notmthstandmg anything contained in these rules, the Narcotics
Commissioner may permit import or export of narcotic drugs and
psychotropic substances for the purpose of controlled deliveries,
investigations, intelligence collection scientific analysis.

for Schedules I, I and III, the following Schedules shall' be

substituted, namely:-

Schedule I
(see rules 53 and 64}

I Narcotic Drugs

(1) Coca Leaf

(2) Cannabis (Hemp)

{3) (a) Acetorphine
(b)  Diacetylmorphine (Heroin) -
(c) . Dihydrodesoxymorphine (Desomorphine)
(d) Etorphine .
te) Ketobemidone -

and their salts, preparations, admixtures, extracts and other substances
containing any of these drugs.
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I1 Psychotropic substances

8l International non- Other non- Chemical name
No. proprietary names proprietary names :
1 ETRYPTAMINE 3-(2-aminobutyl) indole
2 METHAQUALONE 2-methyl-3-o-tolyl-4(3Hj)-
: quinazolinone
3 METHCATHINONE (2-(methylamino}-1 phenylpropan-
l-one
4 Salts and Preparations
of above
Schedule II
(see rule 53A)
8i. | International non- | Other non-proprietary Chemical name Country or
No.| praoprietary names names region to
- which sxport
_ is prohibited
1. | AMFEPRAMONE diethylpropion 2-(diethytamino) Oman
' propiophenone Pakistan
: Turkey
2. | AMRETAMINE AMPHETAMINE (¥)-a- Belize
methylphenethylamine Bulgaria
Japan
Latvia
Lebanon
Lithuania
Nigeria
Pakistan
Senegal
Thailand
Togo
Turkey
Venezuela
Yemen
3. | BARBITAL 5, 5-diethylbarbituric acid Pakistan
4. | BENZFETAMINE BENZPHETAMINE N-benzyl-N, Lebanon
a-dimethylphenethylamine | Pakistan
5. { CAMAZEPAM 7-Chloro-1, 3-dihydro-3- | Pakistan
hydroxy-1- methyl-5-
phenyl-2H-1,
4benzodiazepin-2-one
dimethyl carbamate (ester)
6. | CATHINE {+)- (+}- {(R): a- [(R-1-aminoethyl]] | Latvia
NORPSEUDOEPHEDRINE | benzyl alcohol Lebanon
Lithuania
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7. | CLOTIAZEPAM 5-(o-chlorophenyl)-7- ethyl- | Pakistan
1, 3-dihydro-1-methyl-2H- -
thieno (2, 3-e}-1, 4-° _
diazepin-2-one :

8. | CLOXAZOLAM 10-chloro-11 b-[o- Pakistan
chlorophenyl)-2, 3, 7, 11b-
tetrahydro-oxazolo-[3, 2-d|
{1, 4} benzodiazepin-6 (SH)-
one

9. | CYCLOBARBITAL 5-(1-cylohexen-1-yl)-5- Pakistan
ethylbarbituric acid

10, | DELORAZEPAM 7-chloro-5-(o-chlorophenyl)- | Pakistan
1, 3-dihydro- 2H-1, 4-

‘ ' benzodiazepin-2-one

11. | DEXAMFETAMINE DEXAMPHETAMINE (+)-a- Belize

methylphenethylamine Bulgaria
Japan -
Latvia
Lebanon
Lithuania
Nigeria
Pekistan
Senegal
Thailand
Togo
Turkey
Venezuela
Yemen

12. | ETHCHLORVYNOL 1-chloro-3-ethyl-1-penten- | Pakistan
4-yn-3-ol -

13. | ETHINAMATE 1-ethynylcyclohexanol Pakistan
carbamate Senegal

Togo
. . Yemen

14. | ETHYLLOFLAZEPATE ethyl 7-chlore-5-(o- Pakistan
fluorophenyl)-2, 3- dihydro- :
2-oxo-1H-1, 4-
benzodizepine 3-carboxylate

15. | ETILAMPHETAMINE | N- N-ethyl-a- : Latvia

. ETHYLEAMPHETAMINE | methylphenethylamine Lithuania
16. | FENETYLLINE 7-{2-[( @ -methylphenethyl} | Belize
amino] ethyl] theophylline Bulgaria
’ Latvia
Lebanon
Lithuania
SaudiArabia
Thailand

Turkey
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Latvia

17. | FENPROPOREX - (£}~ 3- (-
methylphenylethyl)amino] Lithuania
propionitrile
18. | FLUNITRAZEPAM 5-(o-fluorophenyl)-1, 3- Lebanon
dihydro-1-methyl-7-nitro- Pakistan
2H-1,4-benzodiazepin-2-one | Turkey
USA
19. | FLURAZEPAM 7-chloro-1-[2-{diethylamino} | Pakistan
ethyl]-5 {o-fluorophenyl)- 1,
3-dihydro-2H-1, 4-
benzodiazepin-2-one
20. | GLUTETHIMIDE 2-ethyl-2-phenylglutarimide | Chile
Pakistan
21. | HALAZEPAM 7-chloro-1, 3-dihydro-5- Pakistan
: phenyl-1-(2, 2, 2-tri-
fluorcethyl)- 2H-1, 4-
benzodiazepin-2- one
22. | HALOXAZOLAM 10-bromo-11b-{o- Pakistan
fluorophenyl)-2, 3, 7, 11b-
tetrahydrooxazole [3, 2-d)
[1,-4]-benzodiazepin-6 {SH)-
one
23. | LEFETAMINE SPA (x}-N,N-dimethyl-1,2- Chile
diphenylethylamine Pakistan
o Senegal
Togo
Yemen
24. LEVOMETHAMPH- (x}-N,a- Belize
ETAMINE dimethylphenethylamine Japan
: Lebanon
Thailand
Venezuela
25. | LEVAMFETAMINE Levamphetamine (x)-(R}-ot- Belize Bulgaria
methylphenethylamine Japan
Latvia
Lebanon
Lithuania
Thailand
Venezuela
26. | LOPRAZOLAM 6-{o-chlorophenyl)-2, 4- Pakistan
dihydro-2-[{4-methyl-1-
piperazinyl] methylene]-8-
nitro- 1H-imidazo[1, 2-a} (I,
4]benzodiazepin- 1-one
27. | MAZINDOL 5-(p-chlorophenyl)-2, 5- Oman
dihydro -3H-imidazo [2, 1-a] | Pakistan
isoindol-5-oi
28. | MECLOQUALONE 3-{o-chlorophenyl)-2- Argentina
methyl-4(3HJ- Belize
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guinazolinone.

1 Chile

Lebanon
Pakistan
Senegal
Togo

MEFENOREX

. - ‘i“_

N-("C’;—chl_ofoprop‘j;lr]m-n -
methylphenethylamine

Latvia
Lithuania

T METAMFETAMINE

METHAMPHETAMINE

(+)-{S)-N,
a-dimethylphenethylamine

| Belize

Bulgaria
Japan
Latvia
Lebanon
Lithuania
Nigeria
Pakistan .
Senegal
Thailand
Togo
Turkey
Venezuela

Yemen

T

|

METAMFETAMINE
RACEMATE

Methamphetamine

}racemate

(i_} LN; a—-“
dirnethylphenethylamine

Belize

- | Bulgaria

Japan
Latvia
Lebanon
Lithuania .
Turkey
Venezuela

| 32.

33

[
4

i

!

]

S

—

3
I

Gog3G1feb—3

i

|

.

| METHYPRYLON
|

|

| NORDAZEPAM
i’

METHYL

PHENOBARBITAL

5 ethyl-1-methyl-5-
phenylbarbituric acid

METHYLPHENIDATE |

) metﬁyia—pﬁgnyl—Q—

piperidine acetate

Pakistan
Senegal
Togo
Yemen

Belize
Nigeria
Senegal
Thailand
Togo
Turkey
Yemen

3 3 diethyl-5-methyi-2, 4-
piperidine- dione

Pakistan

- |-Senegal

Togo
Yemen

phenyl-2H-1, 4-

[7-chloro- 1, 3-dihydro5-

Pakistan

benzodiazepin-2-cne




12

THE GAZETTEOF INDIA: EXTRAORDINARY [Paxt I1—S5c. 3()

(- R

36, . OXAZOLAM

.37 PEMOLINE

I'10-chloro 2, 3,7, 7, 1tb- Tl’akistan
| tetrahydro-2-methyl . 11b-

! phenyloxazole (3, 2.dj {1, 4; |
| Benzodiazepic-6Stj-one |
| 2 -amino 5-phenyl-2.  Nigeria
' oxazolin- 4 one(~2-imino-5 | Thailand

| phenyl 4 oxazolidinone) Togo

738 T PHENCYLIDINE

' 39" PHENDIMETRAZINE |

40 1 PHENMETRAZINE

C41, | PHENTERMINE

' 42. | PIPRADROL

b3 SECODARBITAL
L 4a. TETRAZEPAM

(35, TRIAZOLAM

i T T H(28.38) 3, 4-dumethyi-2- - Paksitan
i _| phenylmorpiioine - Turkey

} : 3-methyl-2- - Belize

| | phenyimoerphoine l Chile

i
S

|
S I N

ek

1-(1-phenyleyclohexyl) Belize
piperidine. . _ Chile

' [celand
" Lebanon
| Nigeria
f Pakistan
j ' Senegal
: ' | Togo

pcr ’

: Nigeria
‘ Pakistan
l i Senegal
[ * Thailand
| Togo
Turkey
- Venezuela
! Yemen

;
i
|
|

| a,a | Latvia

tdimethylpherethylamine " lathuania

; I Oman

4 i,1-diphenyi-12 | Pakistan
| pipenidyljmethanol ! Senegal

; | Thailand
i . Togo

‘ ' Turkey

5-allyl-5- (1 methyibutyl) | Belize

barbituric aod ! Nigeria
. Pakistan

i
e e

. 7 chlero-5-{1 -cyclohexen 1 Pakistan
i vi- 1, 3'dihydro 1-methyl |
’ '2H-1, 4 benzediazepin 2-

: L one |
S | 8.chloro-6-[o-chlorophenyl]- | Lebanon -

A Turkey

Yemen

! ' Togo

. - Turkey
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-methyl-4H-s-triazolo[4,3-
a)| 1,4]benzodiazepine

Sohedule I1I
. (See rule 65(1) proviso)
Grant of Heenee for mnmtm of psychotropic substances for
export only
81, nternational den- Other non- Chemical name
No. propHetiacy ames. |
1 | AMF GNE 1 .. -] 2-{diethylamino} propiophenone’
2 AMINOREX 1 | 2-aminc-5-phenyl-2-oxazoline
3~ | BENZFETAMINE ' "N-benzyl-N,
—dimethxlghenethylamme N
4 | BROMAZEPAM 7-bromo-1, 3-dihydro-5-(2-pyridyl)-2H-1,
] _ e 4- benzodnazcmn 2-one
5 | BROTIZOLAM 2-bromo-4-{o- chlorophenyl}-9- methyl 6H-
thieno [3,2-f]-s-triazolo (4, 3- a] [1,
. . . 4|di_‘§_z_§pine
6 | CAMAZEPAM 7-chloro-1, 3-dihydro-3-hydroxy-1-
methyl-5-phenyl-2H-1, 4benzodiazepin-
- _ | 2-one dimethylcarbamate {ester)
7 | CLORAZEPATE 7-chloro-2, 3-dihydro-2-oxo0-5-phenyl-1H-
7 _ 1 1, 4-benzodiazepine-3-carboxylic acid
'8 CLOTIAZEPAM 5-(o-chlorophenyl)-7- ethyl-1, 3-dihydro-
1-methyl-2H-thieno [2, 3-¢]-1, 4-
. . | digzepin-2-one
" 9 | CLOXAZOLAM 10-chloro- 11b-{o-chiorophenyl
-2, 3, 7, 11b-tetrahydro-oxazolo-|3, 2-d]
1, 4] benzodiazepin-6 (SH)-one
10 | DELORAZEPAM 7-chloro-5-(o-chlorophenyl)- 1, 3-dihydro- -
| 2H-1, 4-benzodiazepin-2-one .
11 | ESTAZOLAM 8-chloro-6-phenyl-4H-s- tnazolo{4 3-a [1,
_ 4} benzodiazepine .
12 | ETHINAMATE | 1:Ethynyleyclohexanolcarbamate
13 ! ETHYLLOFLAZEPATE ethyl 7-chloro-5-(o-flucrophenyl)-2, 3-
' dihydro-2-oxo-1H-1, 4 bcnzodwepme -3-
carboxyiate
14 | FLUDIAZEPAM 7-chloro-5 (o-fluorophenyl}-1,3-dihydro-1-
. o methyl-2H-1, 4- benzodiazepin-2-che
1§ | FLUNITRAZEPAM . 5-(o-fluorophenyl)-1, 3-dihydro-1-
methyl-7-nitro-2H- 1,4-benzodiazepin-2-
one
16 | HALOXAZOLAM 10-bromo-1 1 b-{o-fluorophenyl)-2, 3, 7,

1 1b-tetrahydrooxazolo [3, 2-d] |1,
4]benzodiazepin-6 (SH}-one

3—?62(;;‘_7/5{,_._//
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17 ‘ KETAZOLAM 1 . i 1-chioro-8, 12b-dihydro-2,8-dimethyl- |
| | 12h-phenyi-4H-[1, 3joxazino{3, 2-d|[1, 4]
| i ~ | benzodiazepine-4,7(6H)-dione
|18 | LEFETAMINE j____________s_%_m B [ j_x) N,N-dimethyl-1,2-diphenylethylamine
19 | LOPRAZOLAM ! | t-{u-chlorophenyl)-2, 4-dihydro-2-[(4-
[ | i methyl- 1-piperazinyl} methylene]-8-nitro-
% J | 1H-imidazo{1, 2- a] [1, 4] benzodiazepin-
! L __il-one
20 | LORMFTAZEPAM ! 7-chiore-5-{o-chlorophenyl)- 1, 3-dihydro-
f | 3- hydroxy-1-methyl-2H-1, 4.
j | berizodiazepin-2-one
|
21 | MAZINDOL j 5-(p-chlorophenyl)-2, 5-dihydro -3H-
| | imidazo [2, 1-a] isoindol-5-ot
22 | MEDAZEPAM ) | 7-chloro-2, 3-dihydro-1-methyl-5- phenyl-
A o l o IH-1,4-benzodiazepine -
23 | MESGOCARB | 3-{a-methylphenethyl)-N-
" L {phenytcarbamoyl} sydnone imine
24 | METHYPRYLON ] .3 diethyl-5-methyl-2, 4-piperidine-
' L dtone
$ 25 | NIMETAZEPAM 1} ] , 3-dihydra- 1~ methyl-7- nitto-5-phenyl-
! - ' ‘H 1, 4-benzodiazepin-2-one
; 26 | OXAZOLAM ‘10-chloro-2, 3, 7, 11b-tetrahydro-2-
: methyl-11b- phenyloxazolo (3, 2-d] [1, 4]
E o benzodiazepin-6{5H)-one ]
""27 | PHENDIMETRAZINE (+)-{28,35)-3, 4-dimethy!-2-
| - . phenylmorpholine _j
|_28 | PHENTERMINE ,_ o, -dimethylphenethylamine ~ ,
| 29 | PINAZEPAM | : ¥-chloro-1,3-dihydro-5-pheny1-1-(2-
| o [ ! propynyl)-2H- 1, 4-benzodiazepin-2-one |
{30 | PIPRADROL ‘ L 1, 1-diphenyl-1-(2-piperidyl}-methanoi
! 31 | PRAZEPAM 7-chloro-1-{cvclopropyimethyl)-1,3-
E | dihydro-5-phenyl-2H1,4-benzodiazepin-
F‘ —— e ——— ———— . 2 one
T 32 [ TEMAZEPAM 7-chlore-1, 3- dlhydro 3- hydroxy t-methyl-
L._____-____-__.._ 5-phenyl-2H-1, 4-benzodiazepin-2-one
i 33 | TETRAZEPAM 7—ch!oro-5-{1—cyclohexen—l~yl)~1. 3-
; dihydro- 1-methyl-2H-1, 4-
o benzodiazepin-2-one o
34 | ZIPEPROL a-(a-methoxybenzyl)-4-(B-
- | methoxyphenethyl}-1-piperazineethanol
35 | Salts and preparation of
Labove e I o
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(e) after Form No.7, the following forms shall be inserted, namely:-

" FORM No.8
(See rule 67 B)

APPLICATION- /REQUISITION FOR STANDARD SAMPLES OF
.NARCOTIC DRUGS/PSYCHOTROPIC SUBSTANCES. . '

1. Name of the Organisation or Agency
2. Full postal address of the Organisation or Agency

3.  Purpose for which sample of standard
Narcotic drug or Psychotropic Substances
is required

4., Name and quantity of standard
sample required

S. Name and designation of officer
under whose custody the samples
shall be kept.

6. Copy of Stock Register of narcotic
samples maintained by the
organization duly verified by the
controlling officer

7. Other relevant information (if any)

Signature:----------s-cocccaanuan-

Designation:-----------------unu--
Of Indenting Officer with Rubber Stamp
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FORM No.9
[See rule 67B (5]

ANNUAL REPORT TO THE CHIEF CONTROLLER OF FACTORIES ON
RECEIPT, CONSUMPTION AND BALANCE OF SAMPLES OF NARCOTIC
‘DRUGS OR PSYCHOTROPIC SUBSTANCES

[S.No. [ Narcotic Opening | Receipt | Consumption | Closing
drug/Psychotropic | Balance Balance
substance

Signature:-------—-----r------- e
Designation:--------------ccmmmmnv

Of Indenting Officer with Rubber Stamp

[F. No. V/21/2000-NC. II]
SHYAMALA MOHAN, Under Secy.

Note : Principal Notification was published in the Gazette of India vide
(.S.R.837 (E) dated 14-11-1985 and amended by S.0.786 (Ej dated 2€-10-1992,
S.0.599 (E} dated 10-8-1993, G.S.R.748(E) dated 14-12-1993, G.S.R. 543 dated
24-10-1994, G.S.R.82 dated 14-2-1995, G.S.R." 556{Ej dated 14-7-1995,
G.S.R.25{E) dated 12-1-1996, G.S.R.509(E) dated 4-11-1996, G.S.R 350(E) dated
25-6-1997, G.S.R.214(E} dated 19-3-2002, G.S.R. 763 (E) dated 14-11-2002,
G.S.R.113(E) dated 21-2-2003 , G.S.R.129(E) dated 26-2-2003 , G.S.R. 217(E)
dated 17.3.2003,G.S.R. 95(E) dated 4.2.2004 and G.S.R.736 (E) dated 22.12.2005.
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